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    ORDER 

 
This appeal by the assessee is directed against the orders of the ld. 

CIT (Appeals)/National Faceless Appeal Centre (NFAC) dated 31.07.2023 

for the assessment year 2011-12. 

2. Grounds of appeal taken by the assessee read as under :- 

“1. Learned CIT (A) has erred both on facts and in law by 

not affording sufficient opportunity of being heard to the 

assessee as the notices u/s 250 of the Act were not received by 

the assessee, hence not served on the assessee. 

 

2. Learned CIT (A) has erred both on facts and in law in not 

adjudicate the matter on the basis of ground raised by assessee, 

as the source of cash deposit was sale of land.” 
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3. Consequent upon ex-parte order by the AO, ld. CIT (A) also 

dismissed the appeal of the assessee on the ground that assessee has not 

furnished necessary submissions. 

4. Against his order, assessee is in appeal before the ITAT.  I have heard 

both the parties and perused the records. 

5. I find that interest of justice would be served if the issue is remitted 

back to the file of AO as prayed by the ld. Counsel for the assessee.  Ld. DR 

for the Revenue did not have any objection to this proposition. Hence, the 

issue is remitted to the file of AO to consider afresh after giving the assessee 

an opportunity of being heard. 

6. In the result, the appeal of the assessee is allowed for statistical 

purposes. 

 Order pronounced in the open court on this 3
rd

 day of April, 2024. 

 

        Sd/- 

                    (SHAMIM YAHYA) 

                  ACCOUNTANT MEMBER 

  

Dated the 3
rd

 day of April, 2024 

TS 
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